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CENTRAL ADMINISTRATIVE THIBUNAL
BAN. /LORE BENCH

aes s

ond Floor, Comaercial Comples (EDA)
Indirananar, ﬁangalo:e-aa.

On_Iuesdays the 15th day Julye 1080

SRS o

Near Tirandsty Talkies,
Shahabad-585 228, (Culbargs Distt,) eves Applicant

Versus

1. Union of India, :
Ministry of Industry,
Naw Delhi.

2. The Deputy Director, ,
snall Industries Services Institube,
Endust:ial istate,

Gokul ‘oad, iubli=ZC. «ee+ P@spondents

OREER
In the sbove application, this Tribunal has passed
the {Qllﬁ‘#;n? Orcerim ‘ 4

"Shri K.3. Prokash, advocate for the Applicant present.

- After perusinc the records and hearing Shri Prollesh the
Application is admitted.

Shri Prakash preys that interim relief of t e operation
of the impugned order dated 2¢.C.8( may be granied since his
client apprehendg that her servicsés may be terminatod ot any time
as the period of 10 days stipulated in the Memorandum has expired,
4e are satisfied thot this ig o fi% case for dispensing with the
acuirements of Section 24(a) and (b) of the Administrative 3 ~

A¢g§§§§ Taibunals Act, 1985. e accordinqlz do so and grant interim stay
NE, ¢  for\ 14 days. Let notice be issued to the lespondents raturnable
( o) ; in ‘*‘3 dBVSo

: The Application will be listed for furt er orders on

a@g?&@é."
ik»iﬁﬁf;;“' ” Given under my hand and the seal pf this Tribunal, this
w1 78h day of July, 198t. ' .
: , \ S

henistrar. \zfﬁ
’ —
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I Y CENTRAL ADMINISTRATIVE TRIBUNAL
. < BANGALCRE BENCH ‘
 Commercial Complex(BDA)
Indiranagar,
Bangalore-560038

Application No 1459/86{ 3
F

Application No 1609/86 Dated the \4"dctober '86

Smt., S.B Dhanashetty - Applicent in A .No,1459/86(F)
Near Tirandaty Talkies, : -
Shahabad-585228 (Gulbarga Dist.)

( Shri K.S.Prskash, Advocafe )

Smt, S.B Dhanashetty Applicant in A .No.1609/86(F)
Address as above ;

(Shri K.S.Prakash, Advocate )

Vg:sus

.1, Union of India, Ministry of Industry
New Delhi-l,

2. The Deput¥ Dlréctor, Small Industries -
Services Indusitute,Industrial Estate,
Gokul Road, Hub11-30 B Respondents.

j«‘Jm dmm Divedsy  ( Shri M. Vasudeva Rao, Advocate )
SW&\ Dendund 7o Sernex Smsb (zds

Oersdoandrial Esdod Subject:— SENDING COPIES OF CRDER FASSED BY THE BENCH

IN AFPLICATION NO F) AND F
Giotut Goad, Booli (B2 e AN oy 1459/86(F) AND 1609/86(F)

@ Urem oo Wvodho by
mnij Please find enclosed herewith the copy of the Order/
passed by this Tr1buna1 in the above said Appllcat1ons
-49“N”@09“' on 30.9 1986

Shono Lealls \v\cﬁm%’mﬁo -
J\/\s..mavm ’%’\r\ovm/vu(N D-d\/vx ~tf (R l L

A.No. <eo<:/ge(r>) ﬂ\ :égi/’
'L (N EAMAMUR

r

E ﬁ\ /- SECTION. OFFICER
Encl: A-s above QW \ \D’ \ _ (JUDICIAL)A
4 . .
, l. ri S.B Dhanashetty C " Advocate for
P ' C/O Shri K.S .Prakash . Applicants’,
&Q/; g<y€:%“l4 Sunkalpet Main Road, :
3 o Bangalere - 560002 _
\S\W ¥ 2, Shri M, Vasudeva Rao . Advecate for
: Addl . Central Govt, Standlng ° Respondents.
‘ Counsel, High Court of Karnataka :
3Ahvy)/ Bu1ld1ng, Banoalore-l
g ‘
/fwo
7\



Office Notes

Orders of Tribunal

307911986
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1) Appln.No.1459/86(F) and
2) Appln.No.1609/86(F) |

In the Memorandum issued by
the Deputy Director of Small
Industries Service Institute(SISI),
Bubli, Annexure 8 to application
at Sl.No.1, the applicant, an
ad hoc LDC was called upon to
IntImate to the office whether
she had passed the qualifying
examination. It was alsp said
in the aforesaid memo that if
no reply was received within 10
days, the services of the appli-
cant would stand terminated,

§

The stand taken by the res-
péndents in their reply to the
application is that an gffice
Memorandum was issued on 28-2-1985
vherein it was stated :
fn

Para4 ooooooo;.q

[ ] .

This is the final examimation
to be held by the Staff
Selection Commission for
regularisation of the services
of ad hoc onployoeslnng the
services of ad hoc employses
who fail to qualify in the
aforesaid special examination
or are in¥eligible to take it
should be termimnated forth-

- with after the results.of the
said examination are declared."”

It is further stated in the afore-
said reply (statement of objections)
that the applicant could not be
regularised since she failed to
qualify herself in the Staff

Selection Commission Fxamination
(ssce). =



IN THE CENTRAL ADMINISTRATIVE .-
TRIBUNAL ADDITIONAL BENCH, X |
e

BANGALORE ) \%L%>
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Order Sheet (coatd) Q\w { ,

Date Office Notes ' Orders of Tribunal

Shrl K«S. Prakash, learned
counsel for the applicant states
that his client is entitled to
three opportunities for appearing
at the SSCE but actually she has
availed only one chance and
in vieuw of this,the termination
of the services of his client
is unlauwful, The respondents
have not categorically stated in
the memo filed by them as directed
by us that the applicant had
availed of all the thres chances.
Relignce is placed by Shri Vasudeva
Rao teo para 4 of the g 2o extracted
above, ‘wherein mention D made
that it was the final examination
for regularisation of ad hoc
employees. This statement does
not put the matter beychd doubt
since a final chance in the case
of one candidate need not
necessarily be the fimal chance
in the case of another.

In view of this doubt‘uhich
lingere in our mind we direct the
\ respondents to verify within 15
S days of receipt of this order,
the actual dates on which the
applicant appeared for the SSCEs
i and if they are satisfied that
| she had availed of all the three
chances no further action on their
part is required. 1If, houwever,
on verification the position r
appeare differently, the respon-
dents should forthuith reinstate
\El ‘ thes applicant in the post sarlier
Lo s (Q%pcvx . held by her and her seniority

& restored status quo ante.

Final action taken by the
Mﬁ' : respondents shall pe intimated
e //ﬁf/ A to the Reyistry of this Bench on

or before 73-10-1986.-
wmuﬁ )
@/_ T ) C/\/\/Q\’t\/\MM,
(LeHeAsRad (ch.ramakrishna Rao)
member(A member(3)

30-9-1386 30-9-1986




g REGISTERED
CENTRAL ADMINISTRATIVE TRIBUNAL

¢ BANGALORE BENCH
' _ FHFAE K H S K RHHRA

Commercial Complex(BDA),
Indiranagar,
Bangalore - 560 038

Dated
Kﬂl};'el/\) Application No. ____ /j /86( )
0N NI S SR
- “Applicant _ i 87 < [/J’ 5’)1 ¢ 5 Vs ,BAQMG%
T SR f

To
l)’]]t,e pvrﬁclov Comratl Zglﬁéthﬁa\oa #) Sn .27' N A;;rayma
Uo

£ evr ¢ me&[«#& lmﬂMtha,/ |
Coiite Cokud Kood Mkl Wogs, Kumoq ek i

2) SN Vo ceckavee £ec0 _ EW“L"W B
Coton Gort Sluidy omiel |
)4‘\//, Ceuws ! /oy -~ e O

3) 5@72 ol /6 bmagﬁz;aﬁ

L' fier € lev &k
é&ﬁlﬁmﬁmw Slovw' e Famctotitc

oc/éa/l;/ﬂ

‘Sublect: SENDING COPIES OF ORDER PASSED BY THE BENCH IN
. pf €15 NPPLICATION NO. /2/%

Please find enclosed herewith the copy of the Drder/I-nter:'tm%ede:

passed by this Tribunal in the above said Application on _J,i//}/ CF% .

2

Encl ¢ as above, SECTI@N DFF&ER
(JUDICIAL

4
Balu® dﬁ//}



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALOFE BENCH, BANGALCRE

DATED THIS THEZ ELEVENTH DAY GF DECEMBER 1986
Present : Hon'ble Shri Ch Ramakrishne Rao ees PFember (3J)
Hon'ble Shri L.He.A. Rego ees Member (A)

‘REVIEW APPLICATION NO, 13/86

The Diractor,

Small Industries Service Institute,

Industrial Estate, Gokul Foad, .

Hubli, ' elere Applicent
(Shri M, Vasudeva Fao, Advocete)

Ve

Smt, S.,B. Dhanashetty,

Low=ar Oivieion Clerk,

Selefel., Culbargae coc Respondent
(shri H.N. Naraysnz, Advocate)

This hevisw Applicetion came up for hearinc before this Tritunal

today. Hon'ble Member (J) made th- follewing:
CRDER

This ie an applicztion filed on bohalf of ths RKespondente in
hpplication No,145%/86 seeking & revieuv c¢f ths ordcr passed by us

oln 381091886,

7 Shri M, Vasudcva Ree, learnad councel for the applicants
submits that wa directed in our sarlier ecrder to verify the actuel
daete on which the respcndant herein appsarzd for the SSCE and if
they are satisfied thatghe had availed c¢f all the thra- chences)
no further action 6n the part of the applicent herein is raguired.
According to Shri Vasudega Rao there is no provision which confers
cn the respondent the right tc appear thric= at the SSCE, Acccrding
him three examinations should have bzcn hseld in the yesrs 1983,
12684 and 1985 but actually nc exeminaticn could be held in the
yeer 1984; that the respondent could not teke the examinotion in
1983 bsczuse she had nct joinsd sesrvice by thsnj that in 1935 she
sppeared at the exam_nation but failed., In view of thic she is

not antitled to any more chances,

Sk Shri K.&, Prakash, learned couns=1 fcr th= respondent submits
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thet if no examination wae held in 1984 it was nct du- to the
fault of his client and she shculd not, therefcrs, be pencliscd
for not havinc got an oppertunity in 1584 to appear for the

exaeminaticen,

:

4, We hav: considersd the mettsr carafully, 4o ere setiefied
that there is foree in the subriscsicn of Shri Prakash. Uuc,
thorefore, direct ths applicznt to afford enz morz oppcrtunity
te thr respondent to appscr et the exarinasticn to be held by

o e furth r direct thet until the efcreceid opoertunity is

rzepondent shell be r=tained in s:rvice.

Sicy The 2arlier order dated 30,°,1C86 ic medified on the linec

P9 — gd—

MEMEER (3) MIMBER (A) ! 7 <i s

2 1984
e | ’ L !




. REGISTERED
f~ . '

. ' CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
* K K K ¥ K %

Commercial Complex (BDA)
Indiranagar

Bangalore -~ 560 038

Peted 1 48 0CT 1988

1A IN REVIEW  APPLICATION Ng, 13 /86
wo p. ND. e /
Applicant(s) Respondent (s '
Swt 5.8, Dhana Shetty V/e The s.g;;f%;;j‘ﬂ7. ¥ndustry. New Delhi & 4 Ors
To
S. The Deputy Dirscter
1. Smt S.8, Dhana Shetty Swall Industrise Service Institute
No, 820, Nesr Tirandez Talkies Cl Industria) Estate
Shahabad - 585 228 Gulbarga - 585 102
2, Or m.S. Nagareja 6. The Davelepment Commissioner
Advocate Small Scele Industries
35 (Above Hotel Swagath) Nirman Bhaven
Ist Main, Gandhinagsr New Delhi - 110 011
Bangalere - S60 009
' ) 7. The Secrstary
3. The Secretary Staff Sslecticn Commissien
Ministry of Industry : Departmsnt of Psrsonnel and
Udyog Bhavan : Administrative Reforms
New Delhi ~ 110 0114 CGO Complex, Ledhi Road
: New Delhi - 110 003
4, The Dirscter
Small Industries Service Institute 8. Shri M, Vasudevas Reo
Industrfal Estate, Gokul Reed Central Gevt. Stng Counssl
Hubli -~ 30

High Court Building
Bangalere - 560 001

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH

Encl : As above

(Jubic1aL)



smt S.B. Dhana Shetty
Dr M,S. Negaraja

The Sscretary
R. No.13/86 p/y Industry & 4 Ore

M. Vasudeva Rao

Date

I Orders of Tribunal

LHARMA)/CHRIR(J)
.10,1988

Heard Dr,.M.S. Nagaraja
counsel for the applicant. In
{the Order dated 17,.6.1988 passed
|by the Division Bench to which
one of us (Hon'ble Shri L. H.A.
Rego) was a party, it was observed
as follows:

"We consider it proper to grant
the request of Dr. Nagaraj)a.
We, therefore, dismiss this
application as withdrawn by
the applicant for the reasons
stated above, with liberty
reserved to pursue all other
legal remedies as are open to
the applicant. Parties to
bear their own costs.®

2. Pursuant to the above, the
applicant has flled a Miscellaneous
Application on 21,9.1988 citing
reference to Applicatiors Nos,1459
& 1609 of 1986.

3. Applications Nos. 1459 & 1609
of 1986 were already disposed of
on 30.9.1986 and the Review Appli-
cation No. 13/86 thereon was
disposed of on 11,12,1986 with the
following observationg:

"We have considered the matter
carefullyy We are satisfied
that there is force in the
submission of Shri Prakash,

We, therefore, direct the
applicant to afford one more
opportunity to the respondent
to appear at the examination
to be held by SSC, We further
direct that until the aforesaid
opportunity is afforded and

the results of the examination
are known, the respondent shall
be retained in service,®

4., The above applications and the
review application filed in 1986
have thus received a quitus in’
1986. The present ap:lication has
been filed, as already stated,
pursuant, to the Order dated 17.6.'88
styling as _anInterlocutory
Applicaiion,on the applications
already disposed of in 1986,

Dr. Nagaraja submits that the
present application has been filed
as a sequel to the order of this
Tribunal dated 30,9.1986. If so,
the correct procedure would be to
file another applicationfithout




R. No.13/86 W

Date

Office Notes

Orders of Tribunal .

any reference to the applications
already disposed of,

5. Dr. Nagaraja seeks time

upto 5.10,1988 to file an
application as above and therefore

wSeeks permission to withdraw the
present application. He is
permitted to do so. The
application is disposed of in the

above terms. No order as to costs.
/1

Sy Bl
M(A) = M(J)’éﬁ/,\o,




